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11. 	

Date 

S W Y' l49.2O04 ' Present: Hon'ble Justice Shri R. K. 
Batta, Vice-Chairman 

d - pes 	ii vi 	p.. 

I 	 - 

Dd ...9....... ........
// 	

• 	Heard Mr A. 	Ahmed, 	learned 

' counsel for the applicant. Mr ,  A.K. 

	

Dy. 1egistra 	
. 	l 

 Chaudhuri, 	learned 	Addl. 	C.G.S.C. 

-  seeks time to take instructions in 

the matter and file reply. For this 

pUrpose he prays for three weeks time. 

List the matter on 4.10.04. In the 

meantime status quo to be maintained-

till the next date. 
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O.A.NO.2182004 

6.12.2004 pres: Honble Shri XV. Prahiadan. 

Shillong Aninistrative'Mernbe . 

Cn the request 36f MrA. 
*rned, learned cour.sel for the 

app 34cant, which I s. not objected by 
- 	A • Deb Roy., learned Sr • C .0 • S.C., 
the matter was taken up today.The 
learned counsel for the applicant 
wts to withdraw the same on 
intructions of the applicant.In 
view of the su1nission of the learned 
• counsel for the applicant, the 0 .A. 
is allowed to be withdrawn with no 
order as to coats. 

The matter stands disposed of 
acc ordingy. 

Member 
nkm 
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IN THE CENIRAL 

GUWAHATI BENCH, G A1VU1iw 

- (AN APPLICATION UNDU( SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004. 

13E'IWEEN 

Shri S.Ravi 

Applicant 

-Versus- 	 - 

- 	 The Union of India .& Others 

Respondents 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of Office Memorandum No. 

20014/3/83-1)-TV New Delhi dated 14th  December 1983. 

Annexure-B is the photocopy. of Office Memorandum dated July 

22, 1998 issued by the Ministry Of Finance, Department of 

Expenditure. 

Annexure- C is photocopy of office Memorandum dated 10th 

December 1997 issued by the Respondent No2. 

Annexure-D is the photocopy of such representation dated 11-05-

2004. 

Annexure-E is the phoiocopy of Office Order No. 

2160 1)/SECo-ordn.)/ERICPWDICALI2004I554 Dated 08-09-

2004 

Annexure-F is the photocopy of representation dated 10-09-2004 

filed by the Applicant before the Respondent No.3. 
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8. 

Annexure-G is the photocopy of forwarding letter No. 

21(2)/MGCD/2004/1290 Dated 10 '  September 2004. 

This application is made against impugned Office Order 

No.2160 Dated 08-09-2004 
issued by the Respondent No.4 by which he has been posted to 

Bhubaneswar (Orissa) from Shillong and the Applicant is also seekinga 

( ictionfrm this Hon'ble Tnbunal to Respondents to give hii) 

Ira Madurai or Coimbatore or Chennai (i e Southern 

Region) in any Central Public Works Department office as per Office 

Memo No.20014/3/83-D-Iy dated 14th December 1983 issued by the 

Ministty of Expenditure, Govt. Of India and also vide Office 

Memorandum da.tedJuly 22, 1998 issued by the Ministry Of Finance, 

Department of Expenditure as he has already completed his fixed tenure 

at North Eastern Region. 

RELIEF SOUGHT FOR: 

That the Hon'ble Tribunal may be pleased to set, aside and 

quashed the Impugned Office Order No. 21(601)/SE(Co-

ordn.)/ERJCPWD/CAj,/004/554 Dated 08-09-2004 issued by the 

Respondent No.4 and also' may be pleased to direct the Respondents to 

give the ch6ice place of posting to the Applicant at Southern Region i.e 

at Maduai, Coimbatore and Chennai as per Office Memo 

No.20014/3/83-D-JV dated 14th December 1983 issued by the Ministiy 

of Expenditure, Govt. Of India and also vide Office Memorandum dated 
S 

July 22, 1998. issued by the Ministry Of Finance, Department of 

Expenditure as he has already completed his fixed tenure at North 
'Eastern Region. 

To Pass any other relief or relieves to which the Applicant may 
be,  entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

INTERIM ORDER PRAYED: 

The Applicant most respectfttlly prayed before your Lordships 

that  the , Impugned Office Order No. 21(601)/SE(Co-

ordn.)/ERICPWD/CL/2004/554 Dated 08-09-2004 regarding transfer 

of the Applicant to Bhubaneswar may be stayed till his choice place of 

posting at Southern Region issued by the Respondents. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL J
Cl 

ADMINISTRATIVE TRIBUNAL ACT 1985) 
* 	ORIGINAL APPLICATION NO. 	D OF 2004. 

BETWEEN 

Shri S.Ravi, 

Assistant Engineer, 

Shilong Central Sub-Division-Il, 

Central Public Works Department, 

Cleve Colony, Dhankheti, 

Shillong-793 003, Meghalaya. 

Applicant 

The Union of India represented by the 

Secretary to the Government of India, 

Ministry of Urban Affairs, 

NirnTlanBhawan, New Delhi-i 10011. 

The Director General Works, 

Central Public Works Department, 

118-A, Nirman Bhawan, 

NewDethi— 110011. * 

The Additional Director General of Works 

(ER), Central Public Works Department, 

Nizam Palace, 17th  floor, 

234/4 AJC Bose Road, 

Kolkata-20. 

The Superintending Engineer, 

Central Coordination Circle (ER) 

Public Works Department, 
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j1D MS() Ruilding, 

Nizam Palace, 17th floor, 

234/4 AJC i3ose Road, 

Kolkata-2O. 

Respondents 

1) INETAILS OF THE APPLICATION PARTICULARS OF THE 
ORDER AGAINST WHICH THE APPLICATION IS MADE: 

- 	This application is made against impugned Office Order 
No.21(60 l)/SE(Coordn)fEpjCpwD,cAJj2oo4rs4 Dated 08-09-2004 
issued by the Respondent  No.4 by which he has been posted to 

Bhubaneswar (Oiissa) from Shillong and the Applicant is also seeking a 

direction from this Hon'ble Tribunal to Respondents to give him choice 
• 	place of posting at Madurai or Coimbatore or Chennai (i.e. Southern 

• Region) in any Central Public Works Department office as per Office 
Memo No.20014/3/83Djy dated 14th  December 1983 issued by the 
Ministry of Expendituse Govt. Of India and also vide Office 

Memorandwn dated July 22, 1998 isñed by the Ministry Of Finance, 

Department of Expenditure as he has already completed his fixed tenure 
at North Eastern Region. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 
the Administrative Tribunal Act 1985. 

4 	FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your Applicant is a citizen of India and as such he is entitled 

to all rigjits and privileges guaranteed under the Constitution of India. 
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4.2) That.your Applicant begs to state that he was appointed as Junior 

Engineer in Central Public Works Department on 15-12-1992. He was 

posted at Navi Mumbai, Central Division, Central Public Works 

Department. One of the condition of appointment letter of the Applicant 

in the Central Public Works Department is that he may be posted in any 

where in India. He served at Navi Mumbari, Central Public Works 

Department as Junior Engineer till 2-3-2002. There after he was 

promoted to the post of Assistant Engineer and he was posted at North 

Eastern Region at Shullong in the Office of the Executive Engineer, 

Meghaiaya Central Division, Central Public Works Department. 

4.3) That your Applicant begs to state that the Government of India 

has issued an Office Memorandum No. 2001 4I3I83D:JY New Delhi 
dated 14th  Decenbei 1983 regarding tenure posting at North Eastern 

Region, allowance and other special facilities for Civilian Employees of 

the Central Government Servants in the States and Union Territories of 

the North Eastern Region. This North Eastern Region includes the State 

of Assam, Meghalaya, Manipur, Nagaland, Tripura, Mizoram and 

Arunachal Pradesh. In the said Office Memorandum in paragraph II it 

has been stated that" Their will be a fixed tenure of posting of 3 years at 

the time of Officer with service of 10 yeaxs or less and of 2 years at the 

time for Officers with more than 10 years of service. Periods of leave, 

taming, etc. In cases of 15 days per year will be excluded in counting the 

tenure period of 2/3 years. Officers, on completion of the fixed tenure of 

service mentioned above, may be considered for posting to station of 
------------------ 

their choiifar as possible7he period of deputation of the Central 

Govt employees to the states/union territories of the North Eastern 

Region will generally be for 3 years which can be extended in 

exceptional cases in the interest of public services as well as when the 

employees concerned is prepared to stay longs. The admissible 

deputation allowance will also be continue and be paid duringtiie period 

of deputation of extended." The said Office memorandum is still in force 

vide Office Memorandum dated July 22, 1998 issued by the Ministry Of 

Finance, Department of Expenditure. 

Annexure-A is the photocopy of Office Memorandum No. 

20014/3/83-1)-TV New Delhi dated 14 th  December 1983. 
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Annexure-B is the photocopy of Office Memorandum dated July 

22, 1998 issued by the Ministiy Of Finance, Department of 

Expenditure. 

4.4) That your Applicant begs to state that, the Respondent No.2 has 

also issued an Office Memorandum dated 10th  December 1997 regarding 

tenure of officers and Staffs posted in the North Eastern Region. It has 

also stated in the said office Memorandum that due to law and order 

situation prevailing in the North Eastern Region the tenure of posting of 

officers and staffs of the Central Public Works Department posted in the 

North Eastern Region will be 2 (two) years of iirespective of length of 

their service. 

Annexure- C is photocopy of office Memorandum dated 10 th  

December 1997 issued by the Respondent No.2. 

4.5) That your Applicant begs to state that, after completion of his 

fixed tenure of 2 (two) years at North Eastern Region (Shillong) he 

immediately filed a representation before the Respondent No.2 through 

proper channel on 11-5-2004 with one Proforma of Inter Regional 

transfer. In the said Proforma he has, given his three choice place of 

posting i.e. Madural, Cóimbatore and Chennai. 

Annexure-D is the photocopy of such representation dated 11-05-

2004. 

4.() That your Applicant begs to state that most surprisingly the 

Respondent No.4 issued an Office Order No; No.21(601)/SE(Co7

ordn.)/ER/CPWD/CAL/2004/554 Dated 08-09-2004 by which he was 

transferred to ,Bhubaneswar by ignoring the Applicant's claim for choice 

place of posting as per his representation dated 11-5-2004. In the said 

Transfer Order Applicant's name is in Serial No.37. As such he is 

compelled to approach this Hon'ble Tribunal for seeking justice in this 

matter. 
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Annexure-E is the photocopy of Office Order No. 

21(60 l)/SE(Co-ordn.)/ER/CPWDICALI2004/554 Dated 08-09-

2004 

4.7) That your Applicant beg to state that he has also filed a 

representation dated 10-09-2004 before the Respondent No.3 for 

cancellation of his Transfer Order to Bhubaneswar. The said 

representation was forwarded by the Executive Enginer, Meghalaya 

Central Division, Shillog vide his letter No.21(2)LMGCD/2004/1290 

Dated 10th  September 2004. In the said representation he has stated that 

he has already applied for his choice place of posting before the 

Respondent No.2 as such his transfer to Bhubaneswar may be cancelled 

till Inter Regional Transfer Order is not issued. 

Annexure-F is the photocopy of representation dated 10-09-2004 

filed by the Applicant before the Respondent No.3. 

Annexure-G is the photocopy of forwarding letter No. 

21(2)/MGCD/2004/1290 Dated 10 th  September 2004. 

4.8) That your Applicant begs to state that he all along carried out his 

transfer orders without any protest. He even did not protest about his 

transfer to North Eastern Region although he was facing acute family 

problem. He has rendered his devoted and sincere service to all 

concerned. He has already completed his fixed tenure at North Eastern 

Region and he has already submitted his choice place of posting before 

the Respondent No.2 in due time. So the Respondents cannot deny 

• the benefits of tenure posting at North 

Eastern Region of the Applicant. 

4.9) That your Applicant begs to state that his father is suffering from 

chronic heart disease and his mother is also suffering from old age 

ailment. Both of them are staying at Applicant's native village in 

southern India. They need constant care, so the Applicant's present is 

most necessary. If the Applicant is posted to southern region he can take 

care of his old aged perents. 

- 
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4.10) That your Applicant begs to state that action of the respondents 

are illegal, arbitrary, malafide and also not sustainable before the eye of 

law as well as in facts. 

4.11) That your Applicant begs to state that the Respondents have 

violated the Office Memorandum of Government of India regarding 

choice place of posting after completion of fixed tenure at North Eastern 

Region. 

4.12) That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power to 

accommodate their interested persons in their favourable place. 

4.13) That your Applicant submits that the action of the Respondents is 

in violation of the fundamental rights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 

4.14) That your' Applicant submits that the action adopted by the 

Respondents in case of the applicant is improper, mala fide, illegal and 

without jurisdiction.  

4.15) That your Applicant submits that he has been punished by 'the 

Respondents by not considering his choice place of posting in Southern 

Region i.e. Madurai, Coimbatore and Chennai in spite of his earlier 

representation. ' 

4.16) That this application is filed bonafide and for the interest of 

justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in details the actiin of 

the Respondents is in prima facie illegal, malafide, arbitrary and without 

jurisdiction. As such the Impugned Office Order dated 08-09-2004 may 

be set aside and quashed. ' 

5.2) For that the North Eastern Region the tenure is fixed for two 

years by the Union. of India and afterward he is entitled for choice place 
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of posting as such there in no justification in denying the said benefit to 

the Applicant and denial has resulted in violation of Articles 14,16 & 21 

of the Constitution of India in as much other similarly situated employee 

have been granted the said benefit. As such the Impugned Office Order 

dated 08-09-2004 may be set aside and quashed. 

5.3) For that it is settled proportion of law that when same principles 

have been laid down in other personal who are similarly situated then the 

same principle should be granted to the other person also. As such the 

Impugned Office Order dated 08-09-2004 may be set aside and quashed. 

5.4) For that, the Applicant having been denied the said benefit 

without any reasonable excuses without affording any opportunity on 

being heard there is clear violation of the principles of natural justice 

accordingly proper reliefs are required to be granted to the Applicant. As 

such the Impugned Office Order dated 08-09-2004 may be set aside and 

quashed. 

5.5) For that, the Applicant having completed his tenure posting and 

hence he is entitled for his choice place of posting, the Respondents 

ought to have consider that aspect of the matter. As such the Impugned 

Office Order dated 08-09-2004 may be set aside and quashed. 

5.6) For that in any view of the matter the action of the Respondents 

are not sustainable in the eye of law. 

The Applicant crave leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing of instant application. 

6) DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

,%kcr 
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the Applicant further declares that he has not filed any 

application, wrif petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above the 

Applicant most respectfully prayed that Your Lordship may be 

pleased to admit this application, call for the records of the case, 

issue notices to the Respondents as to why the relief and relieves 

sought for the Applicant may not be granted and after bearing the 

parties may be pleased to direct thà Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal mar be pleased to set aside and 

quashed the Impugned Office Order No. 21(601SE(Co-

ordn.)/ER/CPWDICAL/2004/554 Dated 08-09-2004 

issued by the Respondent No.4 and also may be pleased 

to direct the Respondents to give the choice place of 

posting to the Applicant at Southern Region i.e at Madua.i, 

Coimbatore and Chermai as per Office Memo 

NO.20014/3/83-D-IV dated 14dI  December 1983 issued by 

the Ministiy of Expenditure, Govt. Of India and also iide 

Office Memorandum dated July 22, 1998 issued by the 

Minisiry Of Finance, Department of Expenditure as he 

has already completed his fixed tenure at North Eastern 

Region 

8.2) To Pass any other relief or relieves to which the Applicant. 

may be entitled and as may be deem fit and proper by the 

FIon'ble Tribunal. 

8.3) To pay the cost of the application. 
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INTERIM ORDER PRAYED: 

The Applicant most respecthilly prayed before your Lordships 

that the  Impugned Office Order No. 21(601)/SE(C0 

ordn.)IERICPWD/CAL120041'55 4  Dated 08-09-2004 regarding transfer 

of the Applicant to Bhubaneswar may be stayed tifi his choice place of 

posting at Southern Region issued by the Respondents. - 

Application is filed through Advocate. 

Particulars of LP.O.: 

I.P.O. No.  

Date of Issue :- 

Issued from :- 	

•C: ç 
Payable at 

LIST OF ENCLOSURES: 

• As stated above. 

Verification ...... 

4kV- 
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VERIFICATION 

I, Shri S.Ravi, Assistant Enginecr, Shilong Central Sub-

Division-il, Central Public Works Depaftment, Cleve Colony, Dhankheti, 

Shillong-793003, Meghalaya do hereby solemnly veri1r that the statements 

made in paragraph rios. C.\, 4 	4 .,, ci . 	
( 	U - 

are true to my knowledge, those made in 

paragraph nos..j 	 Ct.  C 	-t 
are being matters of records are true to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this Hon'ble Tribunal. I 

have not suppressed any material facts. 

And I sign this verification on this the 14çlay otL.J 2004 

at Guwahati. 
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74  

I 	 w Cd/u, fl.i1,U  
OFflCE MIM011ANDurA 

SubJ( fl/!ot':,,)COs and Spec/ni FilCildios for Civil/tm n'pioyoo 0! 11w Central Ccvcrnnwii( 	It, i/u) Sfnk O,,cI 111)10(1 lcmThrjcs of (1w Nøt(/ , .Ejor,, faQ/WI 
and/nt/ia Andama,; Nicbrt,d Ln/(Sl?adWr('/, 3(ot)s of In - flcco,,,inc,,da f/otis of (ho F/fl/i CenIwl Pay Catnn,jsio,,. 

With 3 Vii to 31iractit 	and tulainin U compel ant, olic; s tor'seMc 1U 'Noth Eastern flejion, col iprisiiw the 
teUjiorics of ArunaciaI Pradesh, Assarn Manipur, Mehaloya Mizora,n, Naalarid and Tripura, ordeis were irw this Minji'5 OM, No. 

200 4/O3•E.,IV dated December 14, 1903 extendlig certhi ollowanc and other 1acHilio to the 
Civilian Cer;ltt Government employees sriing in this region, In Iaims of Paragraph 2 tltecof, IlICS 0  o tdots a:hcr tll,)rl tIQso conlainco IIi pa393ph 1 (iv) ibid. were also to aPPlY mutahic mutaudis to th Civihiat 

Central Goveni0nt employees pasted to the Andamari & Nir.obar 1ans,Ti)esC wero further extdcd to the.. 
Control OVCment Criiployec posted to (ho 	

thi Mirdtty' O,M: Of even  number dtod nrch 30, 19a4. The ailowonc 	
and facilities were turthor liberalis.edn thiMinkti' OM, No. 20014110/uu/EIV; 

E.11(U) dated December 1, 1980 arcI were also extended to the Contral Goverfljiiciil employees posted to tho Noith 
Eastern Countil whc.ri stationed ir,ttio tlorth.Ets(c'ri1. flgjon 

2. Thpo 1-1101 Centtl Pay Co,urp,issjon hovo mi,udo Certaifl 
I000Inmop)da(iofps sUgqczri: 	lupther lml),ovome,its 

1(1 the nllQwones and facilities admissible to the Con 1 rQlGovcrr1rnte,r);)JQyOO 	clurg Olhicet of the AU lncii ScMca posd in the NortIi'Eatert Region, Thy . l vefulit 	 llt (hose may ifiso ho cxlundcd to.. the Ccntrt GoVerr,fl,(nI emph)yaes Including Ohhicers of thAIl India Services, ostcd in Sikkirn. The 
rocomrnefldaths of the Cornnrisj 	

have been considered by the Governrnei,t and the President is nOW plcsed . to decide as killows  

(I) Totlun of Postit1cJ/lJ,tnUO;i 	- 	. 
The pioviion In tegOrd to tnuro of,posliucj/dcputatjon 	tAifdin this Mlifli.-JIUYS OM, No. 20014/3/03. E.IV 	ted Ducr,rlrr 14, 1003, rend with O,M No, 

2 0 J4/16/3O.E.IV/ll(U) dated December 1, 1908, chli O3Otir,uo to be Ot)PlIC.3l.tl0, . 	. 	 . 

(Ii) W 01 9 11 1290 for Central Doputatlor)srfltr11flg Abroad 	Social Mention In Confidential Records 
The pm'itsionç contained in this MIriistty's O.M. No.2001 4/103•EjV dated December 14, 1983, toad withO,M. No. 2(J314 / 1

6/86.EIV/Eli(U) dated December 1, 190,hall continue to be applicable. 
11 (11I)Specll (Duty] Altowanco 	., 

Critr Govcrnn,cmt Civilian omptoyces having an .AH kd T(ansfer Liabitity)oricJ posted to lhn specified 
Territciies in the Nonti-Eastern Region shall be grd the pi1 IPuly] Ahlo000 at the rate of 12.5 per 
cent or rheir bsi pay as precribd in ttiis.Mini;ry O.M. No, 2001411 o/oo-E.lvfEtI(D) dated Docormibmir 1, 
1988, but Without ay ceihingori its quamitthh:'I,1 pthr ords, the ceiling oh Rs 1000 pc/ month currently I ll  lorc C 1  iatl no løi 1(40 r ho fll)Pliccibbu r.mnd (tie cop idition that hhi oggi o çjaie Of the Spuckil (Duty Atbownncç, pIus Spi Poy/Ocputotior (Duty) Allowance, if any, 

Will notexceed As 1,000 per month shalt also be dispensed 
with. Other terms and conditions governing the grant pf,,this Allowance (mll, however, continue to be Bpplicable, 	 . 	. 	

. 	 . 	. 	 - 

In tcrrrr of the oider contained in this Mintsty'i ON io2002212/OOEIi(D) doted My 24, 1 930,Cenlmol 
Go/LIorncil CIvIlldtl employnes huving an Ahh India Tratistej LtabihiIy and posled to Solve Hi the Andaman 
& t'iiccbar and Lakshadv/eef) Groups of lslads ore rseAUy e, titled to an Island Special Allowance at 
V3ryin3 rates in lieu of the Special (Duly( Allowahce dmisjbi6Inhhc North-Eastern Region. Tlii Allowance. 
shall continue to be admissible to the specified r.atégo,yaf Conlral GovCmmcnt employees at the same tv, 

prescribed for the dilleront specified areas in the O.M. dated May 24, 1989, but without any ceiling 
on its rJaniturn, This Aflowc0 shall also henccfo;fli be tetmed as Island Special (Ditty) Attownncd. Separate 
ordc,jri regard to thl Allowance have been Issued In this Ministi' O.M, No, 12(1)/95.EJl(0) dated Jdly 17, 1998 

-: 	Att:i(i 1 
 is eto invited in this connectjri. to the ciariI1aiory orders contained In this Miiitr's O.M. No. 

dated Janubry 12, 1993, which s!) COfl(UO to be oppticablo not only in respect otth 
Central Govc:nmnurit employees posted to servo in (ha MorIhi.Eas(crn Region but also to those postCd to 
serve in the Andarnan & Nicobar and h_okshiadwcepGrup s  of tstand, 

cvV' 

., 	.... 
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,ctI( Componatory AIowrmCOS 

,i  Ot':r in rezu U to rcvsion of tho rt c of 'IUffJU 	Coi ttIi{IIi)UIY 	 ' 

Lr/;iLy ALLowaicc I3ni CUinlc AIIoviiC, TrbaIAfCU t-.. ;.•i1flCc, Cot npo;i1e (1l Coripcn;alorY f',U()V1JflC(), 

/€ 	
'1c_ which nra IocOIPtCIC hflV CthC( UCI 	 IUCd or ae UtdUr 	Io itd on ihu 	, 

(I 	

jf) 	rni 	dccLIcfl ; cm U io re(') I I I11(JJttO11S 0! It 	F 	I 	f Ith i1 P ty CQIflIIU S101) 1 tL iny o fl
fr 

t•ionw. TheC oriiers &iU upI'j 	IiooIçjbo CcirtI(4 OóVJfl1(J1\t (HiI)tOYCO& poL;te(i fl the 3t)C.C%i(l 	. 

II; 	rcafliu Ui tho Noth EflCrfl BLgIOfl, Aitciarnafl & iicbr taiui and LkShdW0CP 	
(.kPcrlthnU 

on e area(s) of their posting and suUect io ih obscr/WiC of theterms ond COndtiOnS peciflcd thw&n. 
. Such o thoso employees v'ho are cnUed t heSpeat Duty At1oance or bo s{1d Secia Dulyl • 

ANr1co shall &SO be onWed, noddilnio 	
Aownce) s drnissbC to 

fl  
hcrn sn terms of these separac orders 	 ' 	

' 	 I 	
I 	 1 	' 

I I Ccntw Government CmpIOyCU cttitled to Spedal 	
sePflaC ardors fl respcc ol 

I 	whh are yetto be issued wii contu1uoo draw 	
at the ix5tiflY tDOS ItU IeItrcnce to the 

1  ,\ 'nconaI pay whch they woutd have drawn inthC app1icaJe pre revised sces ol pay bu (or .hc intoUUCtIOt 

/ of 9a (QULI)OflCJlIly revirod &rztr,  1('ttw OVSCd orders re itued ou the basso( the recornriendaOflS o 

Iho Fh Cenrd Pay Corniisston aid the GovernrneLClS10tS thereon ' 

, 	. 	 . 	. 	 .. 	• 	:. 	•. 	:'' 	•. 	L 	° 	•• 	, 	. 

. . . (v) TrworellingAllowanco on First, AppoInfl1QPt  

Th xising COnCeSSiOnS s provided ctis 
Mnsts0.M. No. 200H/3/t)3EiV dated December14, 1983  

, 	and lu1her Uboral1sd 	.M. N. 2OO1/16/G,1V/.l) dated December 1, 1960 4  Sh3' COtitIflUD to be • 

,". 	:;L" 	I 	' 	•• 	,. 	 '•:•. 	 . 

a),1Cat)O 	I  'II, 	 .;:. 	••'•• 	 . .... 	
1,1• , 	• 	-. 	 -. 	. 

(vi) TroUing Atovinco or JournyS onTt3r1Sfe 	
9dMU0° or TrnnsPrt3tQfl of Porsonal E!1t. 

onVranIor; Jo1nncJ Time with Leavo 	
. 	:. 	•' 	•• 	. •':. 	. . : 

existing provsonS us contained tt1isMiStq.M. No. 20O1/3/U..LV dteU Oncambor 4. 1t33  • 

sh continue to be appUcabê. 
 

	

l•I 	 ( 

•(vU)Leavo Traval Concession 	. 	 . 	
. 	• 	. 	. 	. 	. 	.,... 	. 	. ' . 	. 	0 

in 1rrns of the eXisiinçj provislons.a.s çontainedin Uis ñistty's OM. No. 2001 4I31B3EiV. daled December 

. 	
1 4 193 the toUowirg opLiotis are thl3btc to a 9OVC1fl1flI1t t;or'/Dilt whO leaves his aniiy behind .it tl;o old • • 

.eidquaicrs or another selected pice of rCSjJCflC 1fld Who has 	
aved of trase retn9 tt9IC9 

br the 	tniiy 	 ' 	I  
S 	• (a) the govenrneI 5CriQnt C1fl avail ot the IavqiryeI concession tar jourfle/ to the Home Town once in 

d block period at two years under the nolmal LeaeTrave1 Concessionflutes, 	
'I 

(b) in lieu thereat, the government servant can ava of the facility for hi
. qjLbcr5elf to tia LQncii year 

Itorn the station of posting to the Home Town or the place where the tamy is residing and for the f$y 
•restric1ed only to the spouse and two dcpondctt childien of age up to 0 ycar in,tepect of sons and 

up to 24 ycsIn lospuci of douhtersj 

S1atIOtLOi.pOStIflg-. 	:. 	 . 	
.: 	 . 	.. 

Ttisa special pcviston 	s 	ll.J)tiflU9 to be 	1içe. 	. 	,.,,,;,,;,, 	:h. 	......... .. .•, •, 	. 
. 

In idditron, Control Govvrnment employees and their families posted in these territoric shall be orThtted to 

avail of the Lcavc,Travet Concession, In omcrgoticlàe. ortwc edditlol' OCCO5IO dulillttholr entire sericO 
career. This shall be termed as 'Emergency Passe Concossion and is intendd to enable the Central 
Gc4lemlnent employees andlor their families tspouso nd two depe'ndctt chitdrenl to travel either to the 
hone town or the station of posting in an enorgency. This shalt be over and above the normal entitlements 
a! the employees n terms otihe O.M. dated December 14, 1903, and the two additional pasogCS under the 

Emergency Passage Concession shli-be availed of by the entitled mode nd C!S f travcl as admissible >  

uer the normal Leave Travel Concession Rules. 	 . 

-. 	
Fuithor, in modU.icatiÔn at the orders contained in this Ministrys O.M. o. 20014/ tG/86-E.lV/E.l(B) dated 
D;urnbor 1, 13U. Olticer3 dragây d 'R OOU abOVe and their tainihie,.0. spouse and two 

lepndcrrt children tup to 18 years in ru!;pect of oi' and tip to 24 year; in ret',ectOt ,daughtciS! will bo 

pun ruttod to travel by air on Le ave iravet ConcussiOn betwo en Agar t
a Ia/Aiz 'NhiphflVLtt)3 ri/Sihehar ii 

ihi North East ohd Calcutta nd vico vorsa between Pot Ulair in the Andarirail & N.iCObOF t:;tand; UI)(l 
Ccutta/Madras and vio versa; and between }var3tLi in 8w Ln1shiaclwcwp 1la,idS end Cociti and vice 

- 



wig 

UIdron Education Alloviinco and Hostal Subsdy 	 -=--- 	-- 	 . 

	

. 	) p 	_, LI flCJ provzIan5 os cont aiiiod in this Minitrj 0 tA No 209 I 	'U3 : v j i .i 
' 	h;tII corItuo to be nIicbo, The tolur, of 	 AU vncj nixi }Ioi ci ul)tJy I i'iii uj bcn 

	

. 	., ... 	in Iho Depn:nmi ot 1'eonneI & Trariir QM No, 21017/ 	 1;iij'J Juno2, 	I 

	

)8 1  Ilia AIlowincu ;iid SubkJy shofl be pi'lut thu rcvid inoitIity .  rilloo of fl 	iOU ssi(j t1 	() 	I ro2poclIvIy per (.Iul( 

	

.. 	(ii) Ruthntion or Governinont Accommodo%on at toLast Station of PoUnçj 	• 	. 	: 	, 	. 

	

' 	 I  

Thr,,  Ichly of ronIion of Govcrn:nwit accomrnodtion ulth last stIioi 01 pos(ny by iIu C'niii 	OvctnIneI 
. . 

	

	 poIod to ho 	 and vihosc forniIic continue to slay at Iluit stction is ovnituUk 
in farms of the orders conlifined in the erstwhile Ministry of Works & Housing O,M, No, 1 2035I24177.Vol 'I! , 	
ded February 12, 1984 as amended from time to tune This tocihty shaU continue to be avail able to tire 

	

• 	:..;.;eIiuible Central Government employees posted in the Norih.Easietn Rcgion, Andamari & Nicobr Islands • 	
r.ird Lekshodwcep isIands in partial modlilcatiorrot these orders, licence Fee for the accommodation so 
reined will be recoverab at the appticbi orwal..'r.f2.s4ncases where tire aCcOiiiodatjon is below the 
type to which the eniployba is entitled to and at onand' e half times the oppliceblo normal roles in cases 

,.Wlrere ttio entitled type of accommodation hs,becn;retoined. The fucilily of retention of Goverriiiicri 
aorntnodation aitlie last station of posting wilt a.co be' admissible for a Period of three years b'jond thr 
nczmol permissible period.iør rcicntion of Go'ierr:ment accornmod'aion prescribed in the Rules, 

Huso Rent Allowincc for Employóos It'OcUpatin dlflired Orivato Acconwiodation 
• The ordcrz contained iii this Ministrys O.M. No.i1O1/1/E.11(B)/84 doled March 20, 1034, and extendeci ur 

th Ministry's O.M. No, 20014 ft0/3c- .EIVJEll(8)'datedDccemnber 1, 1093, shall continue to be applicable, 

fl1cntIon of Telephone Facility at the Las't' Slation of Posting 
As provided in tlik Ministry's OM, N02001116 36..tV/E.qt3) dated December 1, 1033, Central Govcmninni 
a plo ecs who are eligible for residentrl lclephor.c 	nay15e permuted to rr him ther p esidrnlmol lelapI our 

	

• 	• 	
.' '.'.: aliheir lost st)tiof) of posliri, provided the rental and all other charges are pad by the concerned crnptoyee  

Illumeselves '  

(X'ii)Modjcaj Facilitj 	 ': 	 • 	•. 	•'• 

Families and the eligible dependanis of Central Govtnment enmployoes who st'ay behind at the provicus 
SliutionS of posting on Ihe employees being poct 	to the specified territomis shult continue to be eligible tc 
a sail of CGHS facilities of stations where such facilities ar a arlabl 	Debi ud oidprs in this regard NvIll b 

	

• 	.' 	issued by the Ministry of Health L Family Weltr.' 	S 	 • 	 • 	 • 

3. The Preidnl is als pico sad to decide thl llics orders, in so tar o they icltc to the Central Covcmnmmicum 
employees posted in tIre Norih'Easlern Region, shall !s.be applicable nru(nhis mulandm's to the Civilimi Cemtui 
Government emnmployees including Otticrs of the All India Services posted to.Sikkirn. 

4, . Tesa order wilt lnka(fjci (rorur AUrJI1 1, 10 9 7, :  
, 5.. 

Iriso for as persons serving in theIn00nAudiI andAccounts Department wecomrcermrm:d, these omdcrs iSSlim 
• alter conajltalion with the Comptroller and Aüdor General of India. • 

6, 	}fldI VO(SjOn will follow, • 	 • 

• • 	(N.SUNDEfl flAJAtI) 
• 	• 	 • 	

'" 	
Joint Sccrcta0' to the Gor'erninen( of India 

To 	 • 	 • 	•.'• 	5; 

All Mhistries/Deprtmint of the Government at India (As per standard Distribution Lki) 	• 

Copy h'iilh usual number of spore oieJ fe,,ardd to C&AG UPSC, etc. lAs per standard Endorsement Li 

Copy also (orv,rded to Chief Secrotaty, Andamn & Ntobar. Islands and Administrator, Lit'Iridwccp. 
• 	I 	• 	• • 	,; 	• 	•:.. 
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wd 

• 
C(k& ---. 

The l)fi'tt 	(' cnei'aJ of \lorls, 
) 	 ' 	:. 	 c) 	).''j\ (.1 .\\ .1)., 	Irn:iii 	13h:wnn, 

NelY Delhi— 110011 S  

'e. 	•-J 
L.. f ub. :Region transfer fi'o iii Easei:n Region' to Soti them Region of S hn S. Ray i, Assis1it Engineer(c;jjl),, . 

• 	 H 	' 

	

With due respect I submit few lines in. 1 fvov 	of 	for kind conidration please. 

., 	 \ 	&i't  I joined in this North 	East Region on,pr.omotion as 	Asis-trit Ungineer under. tnc .in of MqhoIaya Central bifision,5hill,g 
in 5ub-bivisionII on 11 3 2002 

t. 
5o I have completed my 21 years fixed area ture in the Not th East hat d area a 	per prescribes laid down proe&r 	i. Thefore I shall be tronsfered to iw parental region i.e. Southcrnj Region 

at one pf.te following stations out of 3 respectivcly: 
(1) Mduri, (2) Coimbato,'e. (3) Che.nnoj. ' t' 	' '' 	'' 	 . • 

I further inform you th a t my father is ochronic heort patient my mother is also in 
k' age. Therefore I request Y06 to consider..my.cssympattjcaliy 

'Hw il king you in .intici p ition, 

I 
• 	,, 	 -, •,,2 	

... 	,. \oursfaithJull' I 	 .. 	 1 

n 	k' 	Out in ei 	Region il 	i tins tei p1 ( lot m.i 	) 	 •( •t 	 I 

(ER. S. RAVI) I, 
• 	 Assistant Eogineu' 

SCSD-J1, MGC., CP\VD., 
ShIlIOn-793003, 

r 	p 	to 	- 	 • 

Tht \ ddi t ion1i I D L I oi Gen 	I, C P \V 1) Sout hn Rgion Chnai for 1onm11oi 

	

. 	1Il( (Th kI Eng t1(1.(N EL), 	
,. Ckv Colony. SluiIIong-79 3003 for infoiiijo picise

.  & rcqtIcslcl (0 I)I -\varcl Ih highcr authoii1es, 

	

3. 	
TIwSu p'il tI& ndi ng Engi ncr, Assam Cniral Circle No.1. ('P. \V.D. 'amhInimajc!iii. 

LIvaIia(j. 7  I. 	rcqueslcd tliei,i (n fujiher (ranslnissic,r, In Chid Juincdl(N1/) 

The Executive Eni neei McghaI 	Cetra! Diisjo,i C. P. \V,]),. ShiJ.loug-3 for iiifonuatjo, 

	

5. 	The Ge tie ri I: ec rett ty, 	 \ss0Ciflhj0l, IP. 1311ava1i. fol. kind 1,dI:usI please. 
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2 Ds1gnatio. 	I 	
- 	ASI3TANt - 	NiiN5ER 	zvtL) 

Date or birth:  

5. Date of Retirement____ 	 - 	 7 

	

Quotd: 	
L E 

SHtLLONUi. 7 Pr 	wj,, place or'posix)'s 	 I • 

e.11L 	 D-.oh,c P.VJD 

I 	
) 	 U 

I 

8. Posting details In the 	 . . 	• • 	- 	. 
• Departmt 	 . 	 - 

112 	 • 	-03:-2002., 

• 	
; 

10. GrOUflcj8/RGa,sonsor 

VI Th 	Ka jvL,6 	lixrn.dQn 

---•••- 
	__ 

ii. Recommendation of 	 . 	 • 
Controlling Officer 	

. :-: 

- • 	 •'• 	 S... 
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-7 
• The Additional rnractor GeeraI(Efl) 1  
C.P.W.D., Nizarn Palace,. 
Kolkata - 700 020. 

e~~ 

(THROUGH PROPER CHANNEL) - - 

Subject Request for canceflatlon of rotatIoaI transfer order of
,  

Shr 
 

S. Rav, AE(CIvH). 

Reference 	TransferfPosting of the AECivII gssued by the SE, 
No.21(60 1)/SEICoOrdin./FJpjCpy,rp/Cayo4/554 dated 08 -09-2004. V  

Sir, 

I joinedin the gv,,i/j (Eastern R,cgwn on Pwmotion asj4sthtant (Engineer underWeefiaka Central 
cDwzson in Sfiuu1ng Cent ratSu64) wision gr01, C'2*D, SI ilTo ug on 1103 2003— 2 o O 2 

1)i4' fetter under reference, tile Supenntendng (Engineer Co-ordln 7(pQzt4 fiai issued crier 
transfeiiing me from Siliftong to l3iluilaneswar as fiE(P) in 13 Ilu6anewar Central CurIe (Se?iat!Wumiler 

- 37). 	. 	 V  

In this connection, I wou12(tl1ç to flung to your Iijrnf notice that after complecionof two yearxfipf 
fiatiarea tenure, (MtIi (East) I have apptIdforThter4gioua((o South Zone in the month of fy'2004 
to the 'Director general of Wore, C(PT4tD., Wirnuan qjfiawan, New Deffil My inter -regional tmnsfrr 
application has been forwanfed to the 'Director general of Wot..j, OPi4'D., 9Vw cDeThI by the Cilki 

ginee?(gflEZ), CM4D, Sfiullong, which is unIèrconsü(erntion in Centrat Offlce 

in ny representation It se(f; I have requested for my posting to any one of (lie following stations 
respectir'e.. 	V 	 •. 	 V 	 • 	

V 

(1) 9,laIurai (2) Coinz6atore, (3) Cfiennai 
. unrSoàthern Zone, CcPI4'D., Cliennai 	 V 	F 

Fut1/ierI woufIli to infonu you that my fatfleri.c a climnic Mead patient audmy motlierisalco in 
o/(age, since my ivquestforposting in the Southern Zoue 

In view of the reasons mentionelafiove, I request.you to *jndj cancel my tvtationattiunfer oiler 
issuelto qjhiu6aneswar Cent rat Cirr.fe asflssistant (Engineei(P) at the earliest, so that the cent nit office can 
issue necessary inter-regionattransferordèrat tlieirleve( 

	

• 	 • 

Thanking you Sir, 	 V V  • 	 • 

& 
 

• 	 •: 	 . 

Yours faithfully 	V  

(ER S. RAV). 
Assistant Engineer(C) 

Shillong Central Sub —Diyjjon—fl, 
CPWD., Shillong-3. V 



 71-  • 	 .. 	 ,. 	 . 	
: 

ffa 

Copyto: -   ,.; . 

1 	The Wrector General of Worka g  CPWD, Nirman Bhawan, New Delhi for Information & 
nccesfary aclion please. 	.. 	 . 	 . 	 . 	 . 

The Che 	er(Z) CPWD., Cleve Colony, Shillong-793003 for information & 
necessary aótion please. 	. 	 . 	 . .. 	 . . . 	 . 

The SuperintendIng Eeer, Assam Central Circle-I CPWD., Guwahali-781021 for 
infonnation & necessazy action please. • 	 ••. . . 	 . 	 • 	 ::. •. ..: 

The Executive EngBn eerp Megliqy~ ,,qpntral.pivoon, CPWD., Shillóng-793003 for 
information & necessaiy action please . 	 • . . . 	 . 	 . 

The General Secretary, C.P.W.D.Engineer Association, I.P. Bhawan for kind perusal 
please. 	 S 	 • 	 • 

The Reg lonaUSecretary, C.P.W.D. Engineers Association. Eastern Region, Kolkata for 
kind perusal please. 	 . 

ASS3TAT ENGINEd (Cbvn 



/1. 	 .. 

/ 1. 

GOVERN4EN1' OF iNDIA 
CENTRAL PUBLIC WORKS DEPARTMEN'I' 

No 	- 	 i ()/c 	 Dated Slnhlongthe1t1 Sept'04 
To 

The Superintendizig Enginer, 
Assani Central Circle No-I 
CJ'WD, I3a11iunj Maidkji 
Guwahatj-781 021, 

Sub: Repi -
e5cliblioll for Calicelflitibn zf rotfit lonal ransfcj in respect of Shri S. Ravi, Ass. Eizgiiiecr, SCSD-fl, Shitlong:(McgIlflJay8) 	 . . 

Sir, 

I am to forward herewitl.a represenàtjoji ated 10.92004 (in qua-duplicate) ecejved 
horn Shii S. lUvi, Assit Engincc, Shillong Central Sub-Dv II, CPWD, Shillong addressed to the Addi. 

Director General (ER), cPwD, Klkata which is self explanatory for taking further necessary action at your end. 

End: As aboye. 	 • 	
. 	 Yours faithfully, : 	• 

(EI'.D.'Ds) 
S 	EXECUTUVE ENGINEER 
MEG IJALAYA CENTRAL DIVISiON 

CPWD;; DJJANK}IETI 
0 	

SIULLONG' 
Copy to 

>- 	Shri S. Ravi,  
Dhankhc 	Asstt. Engiie; hflIong Central Sub-division No-If tj Shill 

	

	 , CPWD, 
ong with reference to his representation dated 10.09,2004, 

c 	 ( Ei D. Das ) 
EXECUTUVE ENGINEER 

MEGIMLAYA CENTIL Dl VISION 
• CPWD:: DHANKJJETI 

SIJILLONG 

S . 

.5.- 

.5.- 


